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Train to Pakistan

Programmes to ensure peoples’
participation in Ninth Plan

4554. SHRI KARTAR SINGH
DUGGAL: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) what plan, specific programmes
have been organised by the official media
units to cnsure peoples’ participation in
the Ninth Plan since according to Pandit
Nehru who ushered in the concept of
planning in India, “Peoples’ participation
is the sanction behind a plan”;

(28 JULY 1998)
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(b) what happencd to the post of
Advisor Information (Planning) in the
Ministry of Information and Broadcast-
ing; whcther it has been abolished or its
being kept in abeyance; and

(c) whether it is a fact that the plan
publicity, an important feature of plan-
ning is going by default in the absence of
the post of Advisor Information (Plan-
ning)?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRIMATI SUSHMA SWARAI): (a)
In order to ¢licit peoples’ participation in
the Ninth Plan various schemesprojects
have been undertaken by the media units
through different modes of communica-
tion viz. Audio visual, print, outdoor,
inter-personal, folk as also through news
and ncwsbased programmes and pross
conferences, press briefings and con-
ducted press tours. Information about the
plan has also been disseminated in the
programmes meant for special audicnces
like farmers, women, industiial workers
and othcr sections of society. Inter-per-
sonal mode of communication is utilised
through field publicity programmes for
grassroots publicity of the Governments’
plans and policies to elicit the peoples
participation in development activitics.

(b} At present there is no post of the
Advisor (Information Planning) in the
Ministry.

(¢) Neo, Sir.
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Losscs duc to allocation on FM Channels

4558. SHRI SANJAY NIRUPAM:
Will th¢ Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the total loss suffered due to
allotting of FM channel to private parties
without calling for tenders;

(b) whether any action has been taken
against persons responsible for
encouraging the monopolistic action in
these public office; and

(c) if not, whether Government
propose to take action and if so, the
details of the same?

THE MINISTER OF
INFORMATION AND
BROADCASTING (SHRIMATI

SUSHMA SWARAIJ): (a) AIR had tried
to throw open the field of FM
broadcasting to new private partics by
initiating tenders in 1995, 1996 and 1998.
However, this process got scuttled due to
legal hurdles created by some of the
existing private operators and other
parties by filing large number of cases in
different Courts and MRTP Commission.
Attempts are being made to get the stay
orders issued by various Courts on the
latest 1998 tendcrs vacated and thus allot
the slots to private parties on the highest
bid principle. Since the tender process
could not be completed, it is not possible
to estimate the loss caused or the revenue
that would have accrued.

(b) and (c) Do not arise.



